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CHAPTER I: INTRODUCTION AND BACKGROUND 

 

A.  DoT’s Reference 

1.1 The Department of Telecommunications (DoT), Ministry of Communications, 

Government of India, through its letter No. 20-405/2013-AS-I Vol. V dated 

10.03.2023, sent a reference to the Telecom Regulatory Authority of India 

(hereinafter referred to as “TRAI”, or “the Authority”) under section 11(1)(a) 

of TRAI Act, 1997 on multiple aspects including the recommendations on 

framework for Regulatory Sandbox for emerging technologies, services and 

business models in telecom sector. 

 

B. TRAI’s Recommendations Dated 12.04.2024 
 

1.2     On 19.06.2023, the Authority issued a consultation paper titled "Encouraging 

Innovative Technologies, Services, Use Cases, and Business Models through a 

Regulatory Sandbox in the Digital Communication Sector" to solicit comments 

from stakeholders on the proposed framework for the regulatory sandbox. After 

a comprehensive consultation process, the Authority sent its recommendations 

on ‘Encouraging Innovative Technologies, Services, Use Cases, and Business 

Models through a Regulatory Sandbox in the Digital Communication Sector’ 

(hereinafter referred to as “the Recommendations dated 12.04.2024”) to the 

DoT on 12.04.2024. 

 

C. DoT’s Back reference dated 19.03.2025 
 

1.3 The Department of Telecommunications (DoT), through its letter dated 

19.03.2025 (Annexure I), has sent a back reference on the TRAI 

Recommendations dated 12.04.2024, on “Encouraging Innovative 

Technologies, Services, Use Cases, and Business Models through Regulatory 

Sandbox in the Digital Communication Sector” (hereinafter referred to as “the 

Back-reference”). 

 

The DoT has reviewed the recommendations, and a prima facie assessment of 

each recommendation has been given in Annexure A. It raises issues regarding 
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some of the recommendations that may not be accepted or require 

modification. 

 

In accordance with Section 11(1) of the TRAI Act, 1997 (as amended), when 

the Government does not accept or determines that certain recommendations 

require modifications, they must be referred back to TRAI for reconsideration.  

 

1.4    Accordingly, the DoT has requested that TRAI review and submit its reconsidered 

recommendations within 15 days of receiving this Back-reference. 

 

D. The Present Response 
 

1.5  The Authority has carefully examined the views expressed by the DoT in the 

Back-reference. Based on a thorough analysis, the Authority has formulated the 

current response to the Back-reference. This chapter provides an introduction 

and background to the subject. Chapter II provides the issue-wise response of 

the Authority to the Back-reference. 
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CHAPTER II: ISSUE-WISE RESPONSE TO THE BACK REFERENCE 

 

2. This chapter presents the Authority's response to the views expressed by the 

DoT in the back-reference regarding the recommendations on which the 

Government has reached a prima facie conclusion that these recommendations 

may not be accepted or may require modification. All the recommendations 

that the government has marked ‘May be accepted’ have been omitted from 

the response. 

  This document reproduces the text of the TRAI’s recommendations, concerning 

which the Government has reached a prima facie conclusion that they may not 

be accepted or may require modification. DoT's views regarding such 

recommendations follow this text, and finally, the Authority's response has 

been provided. 

2.1. Sr #4 of the Annexure A -Recommendation 3.16/Part I.                        

The Regulatory Sandbox: 

 Beyond offline/laboratory/WiTe Zone testing, there will be a requirement of 

testing of the products in actual live network environments. Also, apart from 

exemptions that are related to spectrum, some products may require other 

types of regulatory relaxations for testing in live network requirements. For all 

such live network testing requirements, the Telecom Service Providers (TSPs) 

and other innovators can apply under this RS framework. This framework is 

expected to give the Digital Communication industry's start-up ecosystem 

access to real network environments and other data of telecom networks to 

help test the reliability of new products before bringing them to market. 

2.1.1. DoT’s Views: 

          May be accepted. TSPs here may be read as all authorized service/ network   

providers. 

2.1.2. TRAI’s Response: 

Noted, TSPs may be read as Authorised Entities in accordance with Section 3, 

Telecommunications Act 2023.  
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2.2. Sr #5 of the Annexure A  - Recommendation 3.16 /Part II. 

Objectives and Scope: 

The sandboxing framework for the Digital Communication (DC) sector in India 

is aimed at promoting innovation, protecting consumer interests, reduce 

regulatory burden, and mitigating potential risks associated with new 

technologies and business models. 

2.2.1. DoT’s Views: 

May be accepted for the telecommunication sector. In the recommendations, 

the Digital Communication (DC) Sector is mentioned. 

2.2.2. TRAI’s Response: 

         The word ‘Digital Communication’ in Regulatory Sandbox recommendations 

emanates from the National Digital Communications Policy 2018 (NDCP 2018). 

Under the Mission ‘Propel India’, the NDCP 2018 envisages a regulatory 

sandbox as one of the strategic objectives [Strategy 2.2(e)] in the Digital 

Communications Sector.  

Furthermore, to stress the importance of growing ‘digital communications’ 

sector, the name ‘Telecommunication’ was replaced by ‘Digital 

Communications’ in DoT’s apex body, Telecom Commission on the similar lines 

as national telecom policy term was replaced by national ‘digital 

communications’ policy.  

Besides the above, the word ‘digital’ has been used throughout the Unified 

Licensing agreement. For example, Clause 2.2(v) states, “It is obligatory upon 

the Licensee to provide the services by establishing a state-of-the-art digital 

network”, …. Clause 6.1(ii) states, “PSTN/PLMN connectivity (outgoing only) 

shall be limited to one E-1 link(30 circuits) for digital system up to 10,000 

customers”….Definition of National Long Distance Service Provider describes it 

as the telecom service provider providing the required digital capacity to carry 

long distance telecommunication service. 

Hence, Digital Communications, as stated in the recommendations, defines an 

ecosystem covering the broad landscape envisioned in NDCP 2018. 
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Furthermore, Section 27 of the Telecommunications Act 2023 for the 

Regulatory Sandbox states: 

 “The Central Government may, for the purposes of encouraging and facilitating 

innovation and technological development in telecommunication, create one or 

more regulatory sandboxes, in such manner, and for such duration, as may be 

prescribed. 

Explanation. —For the purposes of this section, the expression "regulatory 

sandbox" refers to a live testing environment where new products, services, 

processes and business models, which may be deployed, on a limited set of 

users, for a specified period of time, with certain relaxations from the provisions 

of this Act.” 

 As explained, the products, services, processes, and business models 

envisioned for development through the Regulatory Sandbox can be broadly 

categorised under the Digital Communications sector.  

 Accordingly, the Authority reiterates its recommendations. 

2.3. Sr #6 of the Annexure A -Recommendation 3.16 / Part II. 

Objectives and  Scope: 

 The scope of the sandboxing framework includes any new digital 

communication service or technology that requires testing in a controlled live 

network environment where certain regulatory/licensing relaxations for the 

limited purpose of the testing are required. It is clarified that the products that 

are not impacted by any restrictions under licensing/regulatory norms and/or 

do not require any explicit permission/dispensation need not be tested under 

this RS and can be tested by Telecom Service Providers (TSPs) subject to 

fulfilment of Licensing conditions and other relevant 

rules/regulations/guidelines issued by any Government or regulatory agency. 

2.3.1. DoT’s Views: 

May be accepted for telecommunication service/network. 

The scope of Regulatory Sandbox is already defined in the section 27 of the 

Telecommunications Act 2023.  
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While granting permissions under the Regulatory Sandbox framework, if certain 

regulatory relaxations under TRAI Act or Rules/ Regulations / Orders made 

thereunder, are also required then a copy of permission granted under 

Regulatory Sandbox framework will be sent to TRAI. 

2.3.2. TRAI’s Response: 

 As discussed in the TRAI response under section 2.2.2 above, the Act envisions 

a much broader outlook, mentioning Digital Communications service or 

technology is more appropriate.  

 TRAI shall be consulted prior to the grant of relaxation in cases where relaxation 

is required under the TRAI Act or Rules / Regulations / Orders made 

thereunder, and the specific relaxation shall be conveyed by TRAI to DoT. 

2.4. Sr # 7 & 8 of the Annexure A - Recommendation 3.39 / Part III. 

Eligibility and Other Essential Conditions: 

Sr #7: 

 Any licensed Telecom Service Provider, called Principal Applicant, shall be 

eligible for testing in the Regulatory Sandbox subject to fulfilment of laid down 

conditions. The other entities, called Applicant, willing to utilize the Sandboxing 

facilities of any licensed service provider may engage with Principal Applicants. 

In case licensed service providers are applying in their own capacity they need 

to fulfil conditions meant for Principal Applicant and Applicant both. The 

Applicant can also apply for testing in the Regulatory Sandbox provided they 

attach an in-principal approval/consent from the Principal Applicant indicating 

the latter’s consent to test the products on their network. 

 Sr #8: 

 In cases where the Applicants are unable to secure consent of a Principal 

Applicant on reasonable terms for association OR the product does not 

necessitate associating with a Principal Applicant, the Applicant can apply 

directly attaching the documents showing efforts made for tying up with a 

Principal Applicant. After due evaluation of such applications, the deserving 

innovations that may have widespread impact on society, economy and 

technology, the licensor will have a right to mandate RS testing on a TSP’s 

network, including important terms and conditions of such testing. 
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2.4.1. DoT’s Views: 

 May be accepted with modifications.  

 ‘Applicant’ may or may not be willing to utilize the Sand-boxing facilities of any 

licensed service provider. 

 In case the product of ‘Applicant’ does not necessitate associating with a 

Principal Applicant, the Applicant can apply directly to the licensor. 

 While, in cases where the Applicant is considering to utilize the Sand-boxing 

facilities of any licensed service/ network provider but unable to secure consent 

of a Principal Applicant on reasonable terms for association, the Applicant can 

apply directly with Licensor attaching the documents showing efforts made for 

tying up with a Principal Applicant. 

2.4.2. TRAI’s  Response: 

 While Section 27 of the Telecommunications Act 2023 provides for the 

Regulatory Sandbox, Section 56 of the Act provides for the rules to be made 

thereunder. Section 56(2) states that “ In particular and without prejudice to 

the generality of the foregoing power, such rules may provide for all or any of 

the following matters, namely:- 

 ….  (y)     the manner and duration for creating Regulatory sandbox under 

section 27;  …”  

 Hence, it is understood that DoT shall notify terms and conditions related to 

Regulatory Sandbox, as per Section 56(2)(y) read with Section 27 of 

Telecommunications Act 2023. 

          Further, in consideration of the views stated by DoT, it may be fair to assume 

that the Applicant, for various reasons, may not be willing to share 

product/service details with Principal Applicant or there may be a 

product/service where Applicant may not require the sandboxing environment 

of authorised entities for testing of the product/service. Under such scenarios, 

the Applicant may not be forced to approach Principal Applicant. Therefore, 

TRAI acknowledges DoT proposal.  

 Accordingly, the Authority recommends the following: 
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 Sr #7 

Any licensed Telecom Service Provider, called Principal Applicant, 

shall be eligible for testing in the Regulatory Sandbox subject to 

fulfilment of laid down conditions. The other entities, called 

Applicant, willing to utilize the Sandboxing facilities of any licensed 

service provider may engage with Principal Applicants. In case 

licensed service providers are applying in their own capacity they 

need to fulfil conditions meant for Principal Applicant and Applicant 

both. The Applicant can also apply for testing in the Regulatory 

Sandbox provided they attach an in-principal approval/consent from 

the Principal Applicant indicating the latter’s consent to test the 

products on their network.  

In cases where Applicant does not require to utilise the Sand-boxing 

facilities of any licensed service provider Or the product of ‘Applicant’ 

does not necessitate associating with a Principal Applicant, the 

Applicant can directly apply to the Licensor. 

Sr #8 

In cases where the Applicant is considering to utilize the Sand-boxing 

facilities of any licensed service/ network provider but unable to 

secure consent of a Principal Applicant on reasonable terms for 

association, the Applicant can apply directly with Licensor attaching 

the documents showing efforts made for tying up with a Principal 

Applicant. After due evaluation of such applications, the deserving 

innovations that may have widespread impact on society, economy 

and technology, the licensor will have a right to mandate RS testing 

on a TSP’s network.  

2.5. Sr #9 of Annexure A- Recommendation 3.39/Part III. Eligibility and 

Other Essential Conditions:     

9 (iii). Regulatory compliance and exemptions sought: The Principal 

Applicant/Applicant should expressly state what exemptions from the existing 
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regulatory regime pertaining to the product are sought under Sandbox testing, 

along with the specific testing period for which these exemptions are required. 

It should also mention the authority that is responsible for permitting the 

required exemptions. Any other facilitation or resource sought, including 

spectrum, for the sandbox testing, must also be specified. For exemptions 

required from other ministries, autonomous bodies, or regulators outside of 

DoT's jurisdiction, DoT will establish an institutional mechanism to facilitate the 

acquisition of such permissions. The Principal Applicant / Applicant seeking these 

exemptions should follow a parallel process with the respective entities and 

provide them all necessary information as required by such entities. 

2.5.1. DoT’s Views:  

 May be accepted with modifications. 

 9 (iii) may not be accepted. For exemptions required from other ministries, 

autonomous bodies, or regulators outside the DoT’s jurisdiction, the Principal 

Applicant/Applicant shall obtain the relevant exemptions directly. If required in 

some instances, the DoT may try to facilitate for such permissions.  

2.5.2. TRAI’s Response: 

Except for recommendation 9(iii), all other recommendations at para 9 of 

3.39/Part III. Eligibility and Other Essential Conditions have been accepted by 

DoT.  

Regarding recommendation 9(iii), considering that there may be large number 

of applications which DoT may not be able to pursue with the external bodies, 

DoT’s suggestion for making Applicant / Principal Applicant responsible for 

seeking exemptions directly from the external bodies may be accepted. 

However, all applications for such exemptions from the external bodies should 

be forwarded to the concerned bodies by DoT by adopting a uniform process. 

Accordingly, the Authority recommends as follows: 

 The Principal Applicant/Applicant should expressly state what 

exemptions from the existing regulatory regime pertaining to the 

product are sought under Sandbox testing, along with the specific 
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testing period for which these exemptions are required. It should 

also mention the authority that is responsible for permitting the 

required exemptions. Any other facilitation or resource sought, 

including spectrum, for the sandbox testing, must also be specified. 

For exemptions required from other ministries, autonomous bodies, 

or regulators outside the DoT’s jurisdiction, the Principal 

Applicant/Applicant shall obtain the relevant exemptions directly 

once the case has been duly forwarded by DoT. If required in certain 

cases, the DoT may facilitate such permissions. 

 

2.6. Sr  #10 of Annexure A- Recommendation 3.39/Part III. Eligibility and 

Other Essential Conditions: 

 Generic RS exemptions to TSPs to carry out RS testing for multiple use cases 

requiring similar exemptions: DoT may permit the Principal Applicant with a list 

of generic exemptions applicable to RS testing for multiple use cases, 

contingent on the fulfilment of specified conditions that the licensor or regulator 

may prescribe. Based on the generic exemptions provided, the Principal 

Applicant can enroll several Applicants for RS testing of various use cases within 

the ambit of such generic exemptions and will not be required to approach DoT 

for seeking permission for each use case of RS testing. However, the Principal 

Applicant will be required to intimate DoT about the details of each such RS 

use case, start of each individual RS testing and submit reports for each such 

RS testing. In case it is required to seek any specific regulatory exemption that 

extends beyond the generic exemptions for any particular RS testing, the 

Principal Applicant will be required to submit a separate application in line with 

the procedure prescribed under this RS Framework. 

 

2.6.1. DoT views:  

May be accepted. 
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The list of generic exemptions applicable to Regulatory Sandbox testing shall 

be decided on a case-to-case basis based on application from Principal 

Applicant, which shall be valid for a maximum period of 24 months. 

2.6.2. TRAI’s Response: 

 Noted.  

2.7. Sr #12 of Annexure A - Recommendation 3.48/ Part V. Application, 

Evaluation, and Approval Process: 

 The application and approval process will be as follows:  

i. Principal Applicant and/or Applicant, as the case may be, desiring to test 

a product under Regulatory Sandbox in India shall make an application 

to the DoT electronically in the specified form. DoT shall put in place an 

end-to-end digital process to handle RS applications and all related 

activities including intimations, approvals, sharing of information, 

monitoring, reporting requirements etc.  

ii. The application shall be accompanied by a non-refundable processing 

fee of ten thousand rupees. 

iii. The necessary supporting documents and undertaking to substantiate 

its claim of fulfilment of eligibility and essential conditions as detailed 

under this RS framework should be provided with the application. The 

application form shall be signed by the officer duly authorized by the 

Company Board/Partner of the firm. The complete application must be 

submitted to: XXXXXX or by email at XXXXXX. 

iv. At the “Application Stage”, DoT shall review the application and inform 

any shortcomings to the Principal Applicant / Applicant within 7 working 

days. The Principal Applicant / Applicant will submit necessary 

documents to eliminate the shortcomings within the next 10 working 

days. DoT shall review the application and inform of its ‘potential 

suitability for a sandbox to Principal Applicant and/or Applicant, as the 

case may be, within 30 working days from the submission of the 

complete application.  
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v. The application may be evaluated based on the eligibility conditions and 

the documents submitted in support thereof. At the “Evaluation Stage”, 

DoT shall work with the Principal Applicant / Applicant to determine the 

specific exemptions required from regulatory requirements and other 

conditions (including test parameters and control boundaries) to be 

applied to the proposed product in question. If the Principal Applicant / 

Applicant is able and willing to meet the proposed regulatory 

requirements and conditions, permission will be granted to develop and 

test the proposed innovation(s) in the sandbox. DoT will establish a 

mechanism to complete the ‘Evaluation Stage’ within 45 days and 

communicate the permission or reasons for rejection. In certain cases, 

exemptions may be required from other ministries or sectoral regulators 

(including TRAI) or other entities, in such cases DoT shall establish a 

mechanism to approach such entities and coordinate for grant of 

exemptions to Principal Applicant / Applicant in a time bound manner 

preferably within 60 days. 

vi. Upon approval, the Principal Applicant / Applicant shall proceed towards 

the “Testing Stage”. DoT will designate one officer who will have primary 

responsibility of coordinating the sandbox testing. Each Principal 

Applicant / Applicant shall assign a contact person to coordinate with a 

designated officer of DoT. If during the testing stage, the Principal 

Applicant / Applicant is making any material changes to the product 

which may alter the conditions/ undertakings under which the approval 

was granted, prior approval from DoT will have to be taken. 

2.7.1. DoT views: 

May be accepted. Concerned licensing divisions like AS, DS, CS, Satellite, NT, 

WPC etc. in DoT HQ shall be nodal division for processing and evaluation of the 

applications submitted for permission under the Regulatory Sandbox 

framework. 

In the evaluation and approval process for permission under the Regulatory 

Sandbox framework, the inputs of relevant divisions of the department 
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including SRI division would require consideration. For this purpose, an SOP 

can be issued for considering the application for Regulatory Sandbox. 

For Sr #12(v):  May not be accepted. For exemptions required from other 

ministries, autonomous bodies or regulators outside of DoT’s 

jurisdiction, the Principal Applicant/ applicant shall obtain the 

relevant exemptions directly. If required in certain cases, DoT 

may try to facilitate for such permissions. 

For Sr #12 (vi):  SRI Division in DoT HQ and DG(T) in field units, will designate 

officer from concerned (office) for this purpose. 

2.7.2. TRAI’s Response: 

 DoT’s views, in respect of recommendations 12 (i to iv, and vi) at para 3.48/ 

Part V. Application, Evaluation, and Approval Process, are noted.  

In case of recommendation 12 (v), TRAI’s response as stated vide 2.5.2 above 

is reiterated. 

  

2.8.  Sr #17 of Annexure A - Recommendation 3.60 / Part VII. Validity 

Period:  

 The permission granted under the regulatory sandbox will have a validity period 

of up to 12 months for the Principal Applicant / Applicant to test its product. At 

the end of the validity period, Principal Applicant / Applicant will stop testing of 

the product. Commercial usage of the product tested by Principal Applicant / 

Applicant in the RS will not be allowed during the RS validity period.  

2.8.1. DoT views: 

 May be accepted with modifications.  

Validity period of 12 months is short. Time frame should be more than 12 

months for proper testing of the product. Hence it is proposed that initial validity 

period may be up to 24 months. 

2.8.2. TRAI’s  Response: 
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 The TRAI recommendations provide for a validity period of 12 months. The DoT 

suggestion to consider 24 months as a validity period for Regulatory Sandbox 

testing would facilitate testing by providing an adequate period in deserving 

cases. Extending validity period, as suggested, may facilitate continuity in 

testing without requiring successive permissions/ extensions.  

Accordingly, TRAI recommendations may be modified as follows: 

The permission granted under the regulatory sandbox will have a 

validity period of up to 24 months for the Principal Applicant / 

Applicant to test its product. At the end of the validity period, 

Principal Applicant / Applicant will stop testing of the product. 

Commercial usage of the product tested by Principal Applicant / 

Applicant in the RS will not be allowed during the RS validity period.  

 

2.9. Sr #23 to #25 of Annexure A-  Recommendation 3.73 / Part X. 

Oversight and Governance Body:  

 Sr #23: 

 The oversight and governance of the RS shall be done by the National 

Telecommunications Institute for Policy Research, Innovation, and Training 

(NTIPRIT). NTIPRIT should rope in representative(s) from the Telecom 

Engineering Centre (TEC) and Academic institutions, as required. This body has 

been referred to as the overseeing body hereinafter. 

Sr #24: 

 The evaluation of applications submitted for RS testing shall be done by DoT. 

Post approval of such applications, the Overseeing Body will monitor and 

evaluate the performance of each sandboxing project. For this purpose the 

Overseeing Body will meet periodically to examine reports submitted for all 

ongoing/completed RS testing. The Principal Applicant / Applicant must make 

necessary arrangements to make the Sandbox product accessible during 

testing, both physically and online, and provide access to all necessary tools, 

testers, and software necessary to monitor the product by the Overseeing Body. 
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This will ensure that the sandboxing process is monitored transparently, and 

the Overseeing Body has the necessary resources to effectively oversee and 

evaluate the testing of innovative products. 

Sr #25: 

 Based on the learnings of each RS, the Overseeing Body can make 

recommendations, if any, to the Government on the changes required in 

policy/legal/licensing/regulatory framework. 

2.9.1. DoT views: 

 (a)  For Sr #23 & 24: 

May be accepted with modifications. It is proposed that oversight and 

governance of the RS shall be done by SRI Division in DoT HQ and DG(T) 

in field offices. 

 (b)  For Sr #25: 

May be accepted with modifications. 

In addition to SRI division and DG(T) office, NCA(T) shall have the access 

to the portal for oversight process, NCA(T) may, from time to time, 

provide inputs to the concerned divisions for further improvements in 

the framework for policy research perspective. 

2.9.2. TRAI’s Response : 

The National Telecom Academy was established in 2010 as an apex 

training institution for the telecommunication sector in India. The mandate 

of the institute was expanded in 2011 by bringing in the activities related 

to Policy Research and Innovations. Thus, it earned its name, National 

Telecommunications Institute for Policy Research, Innovations and 

Training (NTIPRIT). National Telecom Policy 2012 (NTP) further outlined 

the role of NTIPRIT as follows: 

- To strengthen and develop National Telecom Institute for Policy 

Research, Innovation and Training (NTIPRIT) as an institute of 
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international repute, for capacity building and enabling research in 

India centric technologies and policies in telecom domain. 

- To set-up a comprehensive repository in NTIPRIT for disseminating 

telecom field related information, standards, benchmarks, resources, 

program curriculum, etc.  

NTIPRIT, under its own capacity building initiatives, has entered into MoUs 

with several Institutions of diverse specialisation, and collaborates with the 

Asia-Pacific Telecommunity (APT), the Association of Southeast Asian 

Nations (ASEAN) and the ITU Academy. Therefore, in view of the 

institutional set-up and interdisciplinary capacity available with the 

National Communications Academy (Telecom) {erstwhile NTIPRIT}, the 

role of oversight and governance control in the context of regulatory 

sandbox would be best served by it.  

Therefore, TRAI reiterates its recommendation.  
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